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the 	1LnL) 	
ir.Samir Ghosh, 	COUna3., F 	€ha rGsnp.o 	ents 	(lr.R.K.Chakraborty Thaku, counsel, Plr.K.Sarkai, Counsel. 

ORDER 

Reply riled on behalf of respondent nO.6 in courtt.oday., 
(latter isadjourneci to 1i.2.1998. 	The respondents shall ru5 
further supplementary reply to indicate the latest development of 
the cage by the next dat5. 
2. 	Mr-Samir Ghosh, 	ld.ccunsel for the ptitjoner, 	submit3  that 
although the petitioner has retired from service 

Ofl 31.7.1995, till date he ha3  not been released any singi 	as penny 	provisionaj 
pension. 

30 	Pr.R.K.Chakraborty Thakur, 	appearing on behalf of the 
respondont3, submit5 that provisional pensio,j has already been 
e5nctioned. 	However,. P.Ghoh submt3  that nothing ha3  bøen sofar. 	 reIea3Ød 
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- 	 On .  hearing the ld.counsej for both the parties, 	we direct by way of Interim measure  that within 15 days from the date of canny.- niatjon of, this order, 	the respondent3 shall effectively ensure 
that the petitioner Is acal1y released provioaj penelon,uIrJ5  the rules, 	if not already released. 
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M. S. Pbkherj ee) (A.K. Chattsr. ee)' - 	Administrative (lember 
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